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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

INTRUSION OF ARMED EAST PAKISTAN
POLICEMEN INTO INDIAN WATERS IN
THE GANGES oN 18TH FEBRUARY

Shri Tridibp Kumar Chaodhburi
(Berhamnpur): Sir, I call the attention
of the Prime Minister to the following
matter of urgent public importance
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of Urgent Public
Importance
and I request that he may make a
statement thereon:—

“The reported intrusion of armed
East Pakistan policemen into Indian
waters in the Ganges in the
Murshidabad district of West Bengal
on the 18th February, 1963 and the
opening of fire by them.”

The Minister of State in the Minis-
try of External Affairs (Sbrimati
Lakshmi Menon): The Government of
West Bengal have reported that on
17th February, 1963, at aboui 0845
hours, an Indian patrol party found
a Pakistani boat in Indian waters (and
also on Indian soil), at Hazrahati
Char, PS. Jalangi, District Murshida-
bad, manned by cne Pakistani police
personnel, in uniform, and three other
Pakistani nationals, all armed with
guns. As soon as they saw the Indian
patrol party, the Pakistani party open-
ed fire on them. Simu]taneously, fir-
ing also started from the Pakistani
side of the river. The Indian patrol
party returned the fire, in self-defence
and succeeded in over-powering the
Pakistani police officer and his party.
One Pakistani boat-man, however,
jumped into the river and escaped.
Three persons, including one Pakistani
police officer, were arrested. Two guns,
one rifle, some ammunition, a pair of
binoculars and the boat were seized.
It is also reported that the Pakistani
police had first tried to drag some
Indian firhermen and their boats to
Pakistan.

A protest about the instrusion by
the Pakistani party into Indian terri-
tory was lodged by the Government
of West Bengal with the Government
of East Pakistan on 20th February,
1963. Earlier on the same day, a pro-
test had been received from the East
Pakistan Government, alleging the
arrest of 3 Pakistani nationals from,
what was described in the protest as,
“Pakistani territory”. The Govern-
ment of West Bengal refuted the alle-
gation made by the Government of
East Pakistan and reiterated that the
Pakistani nationals were arrested after
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they had intruded into Indian terri-
tory and resorted to unprovoked firing
oa an Indian patrol party.

Shri Tridib Kumar Chaundhuri: In
visw of the fart that such intrusions
have become quite common into West
Bengal territory and also in view of
the fact that these people come with
arms, binocu’ars and all that may I
knsw what specific steps the Govern-
ment have taken to ensure the secu-
rity of these borders and also may I
know where these arrested people
have been kept?

Shrimati Lakshmi Menon: The
arrested people have been under cus-
tody. I cannot say where exactly they
have been kept,

Mr. Speaker: Why should the hon.
Member be very particular to know
where they have been kept? They
have been kept in safe custody.

Shri Tridik Kumar Chaudhuri: Be-
cause T am not so sure about it. From
past experience I know that some-
times the people who are arrested on
the borders, that is, Pakistani person-
nel or Pakistani policemen are releas-
ed by our Government, but, on the
other hand, our people who are arrest-
ed have been kept there and they
have not been released. So, I want
to make sure that this is done and no
unilateral release is made.

Shri Nath Pai (Rajpur): May we
know the rank of the arrested officers?

Shrimati Lakshmi Menon: As re-
gards the first part of the question
which the hon. Member has stated, all
precautions are taken to see that bor-
der intrusions do not take place,

12-07 hrs.

NATIONALISATION OF BANKs IN BUrRMA
Mr. Speaker: The hon. Finance

Minister will now make a statement

on the nationalisation of commercial
banks in Burma,

FEBRUARY 27, 1963 Attention to Matters of 1202

Urgent Pubtic Importance

The Minister of Finance (Shri
Morarji Desai): With your permis-
sion, Sir, I would like to make a brief
statement in reply to the notices
which have been received from cer-
tain members regarding the recent
decision of the Government of Burma
to nationalise commercial banks,

As the House is aware, Indian banks
and moneylenders have played a now
able part in the past in assisting the
growth and development of the
Burmese economy. Until compara-
tively recent times, and even about
eight or nine years ago, foreign banks,
including those incorporated in India,
continued to account for the bulk of
the deposits, and provided a very
substantial part of the credit needed
by wvarious enterprises, But in recent
years, there has been a marked change
in the position.

With the establishment of the State
Commercial Bank of Burma in 1954,
the exchange banks tended to become,
even before the recent nationalisation,
relatively less important. Other deve-
lopments in Burma's economy also led
to a significant reduction in the
volume of deposits and other business
handled by these banks. The deposits
of the state commodity and other
boards ceased to be available to them;
and counterpart funds, arising from
the sales of surplus agricultural com-
modities by the United States were
also deposited, either with the Union
Bank of Burma or with the State
Commercial Bank, and were not avail-
able to the exchange banks.

Indian banks which were already
well-established in Burma still conti-
nued to operate there, in spite of
these rapid and far-reaching changes,
as they were in a position to assist
some important sectors of the Burmese
economy and to provide the facilities
necessary for handling import and ex-
port trade. At the time that the deci-
sion to nationalise the banks was an-
nounced, five Indian banks, namely,
the State Bank of India, the Punjab



